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In this Contempt Application the applicant prays  for 

punishing the respondents for having committed the contempt or the 

order of this Tribunal dated 24,6.9. It is stated that the respon— 

dents though. have pa.d the amount of the pension, QCRC, ince, 

etc.and also the arnountof the leave encshrnent, they have not paid 

the interest on that amount for 21 months ,® 10% per. annum a directed 

by the'Tribun9l. 

2. 	 In the reply it is stated that as per the direction of 

the Tribunal, entire amount has been paid. It is also stated that 

the Tribunal had  not directed for payment  of interest on the leave 

encashment. 

30 	 It is noticed that the Tribunal had never directed for 

paym't 'of interest 'on leave encaahrnent. Therefore the applicant 

is not justified in saying that the respondents have comirnitted 

contempt in respect of that item. 

4. As regards the payment of interest on pension, the 

applicant was paid provisional pension from the Cery beginning 

a n d 	not less than the final pension. Iherefore there is no 

occassion for the applicant to claim interest on the pra 

pension. 
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